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CENTRAL ADMINISTRATIVE TRIBUNAL
CUTTACK BENCH, CUTTACK

ORIGINAL APPLICATION NQOs. O.A, NOs. 93, 105,

106,107, 108, 184, 398, 439 and 490 of 2006
CUTTACK, THIS THEE" DAY OF February, 2008

CORAM :
HON'BLE DrK.B.SRAIAN, MEMBER (J)
HON'BLE MR. C.R MOHTAPATRA, MEMBER(A)

Ms. Pravati Smgh, aged about 24 years, D/o. ~Shankar Charan Singh,
Vill/P.O.-Balichhatara, P.5.-Udala, Dist. Mayurbhanj
Al present working as Techmictan, Office of the ALl LPT Paradecp, Dist,
Jagatsmghpur

cocApplicant (In O.AL No. 93/06)

Sn1 Ghanshyam Naik, aged about 22 years, /0. -Radheshyam Naik, resident
of At- Karamtoli, P.O./P.S.-Auainthapali, , Dist. Sambalpur
o Apphicant (In O.AL No. 105/06)

Sri Debarchan Kanhar, aged about 23 years, S/o. ~Kaleswar Kanhar,
Vill/P.O.-Sudrukumpa, P.S.-Phulbani Sadar, Dist. Kandhamal
At present working as Technician, Office of the AL LPT Athamalik, Dist.
Angul.

—JApplicant (In O.AL No. 106/06)

St Sambhunath Behera, aged about 26 years, S/o. —Sachindananda Behera,
At-Ranthat, Sikarisahi, P.O.-Buxi Bazar, P.S.-Mangalabag, Town/Dist.
Cuttack. k

At present working as Technician, Office of the AL LPT Narsinghpur, Dist.

Cuttack.

Sri Chittaranjan Dehera, aged about 21 years, S/o. -lanhar Behera, At-
Prem Nagar 6™ lane, P.O<Berhampur, Dist. Ganjam. ,_
At present working as Technician, Office of the AL LPT Baliguda Dist.

K andhamal -
’\/ 7 ccJApplicant gin OAL No. 108/06)

o Applicant (In O.AL No. 107/06)
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0 Sarada Prasad Behe, aged aboul 22 years, 5/0. Rabindra nath Behera,

At- New Colony,P0/P.S. - Barnmiput, st Korapul
Al present working  as Technician, Office of the AR 1.PT Dhurndukot,
(Hindol), Dist. Angul .

cee e Applicant (In O.A. No. 184/06)
Ms. Kalu Mallik, aged about 33 years, S/o. ~Ivaana Maliik, At-Bamund,
P.0O .- Ambapada, PS5 -Puri Sadar, Dist. Purt.
At present working a3 Helper, Office of the AE LPT Baliguda, Dist.
Phulbant , e Applicant (In O.AL No, 398/06)
S Susanta Pradban, aged about 26 years, 5/0. ~Benupant Pradhan, At-
Kushapalli, P.O - Mahendragoda, P.5.- R Udaygir, Dist. Gajapati
Al present workig as {lclper, Ofhee of the AL LPT Bhuban, Dist.
Dhenkanal R p— Applicant (In O.A. No. 439/06)
Sri Faguram Murmu, aged about 27 years, S/o. ~Bardyanath Murmu, At-
Dandbose. P.O.- Purnnapani, via-Rairangapur, Dist. May urbhan,
Applicant (Jn 0.A. No. 430/06)

Advocate(s) for the Applicant- Mr. DM ohanty(in O.A. 93,105,106,107,
108,184,398 of 06),

Mr. B3 B Mohanty (in O.A. 439/06)
M/s. T K Mishra, B X Raj (in 490/06)

VERSUS

1. Union of Tudia represented through the Secretary Lo Govt. of India, In the
Department of Information and Broad Casting, New Delht.

Director General, Door Darshan, Door Darshan Bhawan, Copernicus
Marg, New Dellu-110001.
3. Director, Prasar Bharati, Broad Casting Corporation of India, Door

Darshan Kendra, Chandrasekharpur, Bhubaneswar-5, Dist-Khurda.

4. Asstt. Station Engincer, Door Darshan Mamienance Centre, Dhenkanal
Camp Al-High Power Transmitter (TV), Tulasipur, Town/Dist-Cuttack..

&

3

......... Respondents

Advocates Tor the Respondents — Mr. B.Dash (ASC), M/s. S Pattnaik,
DK Mohanty(in (3.A.93/06,
Mr. 13 Dash,Ms. S Mohapatra (in
O.A105/06) Mr. 3.Dash (In O.A.
106.107.108,184,490 pf 06), Mr.
" U5 Mohapatra {[n O.A. 398, 439/06),
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ORDER
Hon'ble Dzr. K.B.8.Rajan, Membex{J)

All the above cases had been taken up separately and
arguments from the side of the applicants and the respondents
heard. Howevar, as the legal issue is one and the same, this common
order W(.)L;ld govern all the O.As.

.

B In fact, i1 an earlier O.A. No, 67572005 an identical

situation had arisen and when the applicant therein moved the Tribunal,

there having been a disagreement betwecn the Hon'ble Vice Chairman
and the Adwministrative Moember, the matter was rolerred to a Third

member. The decision of the third member i as given helow: -

* 1 The following sequence of evenls wendd be nat only usefiid, but essential
100 to have the exact picture of the entire case:

(i) 19-08-2005: The Original application, filed by 24 applicants on
18-08- f)t)s mwn'm""( d with an application wir 4(5) of the CAT
{:"r‘omcnmv} Rules, {987 was considered. M.A. was all allowed and in

respect of the OA, the same was disposed of with the following order:-

Having heard Mr. Samarendra Patneik, Learned Counsel appearing
Jor the Applicants and Mr. Bimbisar Dash Learned Additional
Stending Counzel for the Union of India (on whom a copy of this
Original Application has elready been served), and on perusal ch the
materials placed on record, in il fuirness, this Original Application is
disposed of with direction to the Respondents to consider the
grievances of the Applicants (as raised in Annexire
in this QA; pertaining to regularization of their services as against the
VECNies nvmlai‘vre—* in different HOTs/LETs in t}m state of” (Mmz s
also against the vacauncies of Xhalasi available in the DDE at Riu
haneswar according 10 their position in the senterity list prepared by
the Department) vithin a period of 120duys from the date of receipt of
copies of this order.”

A0 series and in

(b) 13-10-2005: In QA No. 806 of & 20003,

which was stated to be
simifar to the above Q4. Mo 07

IS, the Tribunal passed an order
that lrl'rf Od Mo, 67 5’*?‘ the case of the applicants it QA Mo. 8%

WA

(dre 1o he considerind 7«’1 Fel V.uw zeed fon. (:f'!'/l'.i QR WS SMESe «f at U)e
e sRion Stage of the seid OA and withoul calling fogeply from the
respordeni sl

W
Sy f » i Ry SR |
{c) (2-12-2005 { A, F72/2005 ’}/uf "' fie: GDPIICARIS

Y has been
considered and the jollowing order was passed:-
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“ Ry filig presoat MACNo. 772005, the applicants have pointed oul
that while thetr repufarzation matter4s at co rresposidence stage, intra
deparinented  steps fave  been taken to fill up 9 posts of
Pechniciandwiper from open markel. It has, virtually, been alleged that
the vacancies rotijied 1o be filled up jrom epen market are aval lableta
be: pained by the applicants and without considering the applicants te
be repularized apainst the said vacancies, open market candidates
have been ashed to compete for the said post. ... In the said premises,
the applicants have sought direction 1o restrain the Respondents from
taking info consideration the open market/fresh candidates for the

vacancies (9 in nunbert notified.

o Adr. B Dask, Ld. Counsel qppearing Jor the respondents
o have instrections in the matter, notices are hereby asked to be i ssued

¢
Loy the Respondents in order to given them an opportunity to have thetr

say in the matier within a period of six weeks, ... In the meantime,
special recrutment drive for recruitment of SCand ST candidates for 7
posts of Technician and 2 posts for Helper shall remain stayed until
Jrther orders. While passing this ad interim order, liberty is hereby
granied Lo the v spondents to file their objection expeditiousty.™

(d) 15-12-2005: On MA. No. 825/05 having been flled by the
applicants, the Tribunal has passed the following order:- g

“Ry filing the present Misc. Application No. &25/05, the Applicants
have pointed oul (in para S thereof) that the Respondent Department
have already  resularized  seven  (7) casual  employees  at
LPT/Dhentanal and other pluces and, instead of regularizing the
applicants, they are taking steps to recruft Scheduled Caste (“SC” in :
short) and Soleduded Tribe (“ST” in short) candidates (as Helper
wnder Statiove Engineer of Doordarshan Maintenance Centre - af.
Jeypore in the flate of Orissa) Directly. ...... In the Misc. Application '
No. 825705, it has been disclosed that 12 of the applicants belong to 5C.,
and one of thew belongs to ST Community. It is the case of the's
applicants that since some of the SC and ST Applicants are already
discharging  duties of Helper  (on  casual  basis) in  the
Blectrical/Mechanical Wing of the Respondent Department, they’
shontld have been given first opportunity lo be regularized against the
said ropudar post of Helper under the Station Engincer of Doordarshan
Maintenance Centre at Jeypore, and in no circumstances, they should
be called to compete with open market candidates. It has been
disclosed by the Applicants that unless special recruitment drive for SC
and ST helper under Station Engineer Doordarshan Muintenance
Centre at Jovpore fas enclosed under Annexure C to the Misc.
Application No. £25/05) is stayed, their interest for regularization shall
he preatly jeopardized. , :

3 Heard Mr. & Pattnaik Ld. Counsel appearing for the Applicant and
Mr. K Dash, ILd Additional Standing Counsel representing the
Respomdent Departnaent oi whon d copy of the M.A. No. 825/05 has
already bevn served.
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6. dn the aforesaid premises, this M.A. No.

a23/05 is hereby disposed of \
by asking such of the SC aend ST Applicants, who intend to be

regularized as Helper (in tilectrical/Mechanical operation matter)

under Station Engincer of Doordarshan Maintenance Centre at

Jeypore, 1o represent (within 22-12-2005) with all details for thety
regularizetion, and  the Respomdents | on receipt of such
representations, should not proceed with the open market recruitment

noticed under Annexire C Lo the MA.; but should consider the case of

i

SC and ST Applicants/Casual Workors for their regularization by

eondoning upper age limit and without Insisting Jor the Employment
Exchange Certificate.”

(&) 23-01-2006: Applicants having filed CFP{CY No. 8706, notice 1o
‘l respondents issued,

‘1 -

|

(.f) }_2-.{';‘::..,2{')()(’).‘ }Lf.x'l. 1‘«"(.', 77:"'(): (fjl Wil Robice was (H'tjf’!’t:’tfj Vide
| order dated O2-12-2005) and a fresh M.A No. 177506 fited by the

| applicints were cansidered and thie foliowing onder passed:-
|
|

“Upon hearing Shri* DK Mohanty, learned counsel appedring jor the
: applicants, and Shri B Dash, learmed Adid! Stafdding Counsel,
: appearing for the RespondeiDs wid afler perusal of the Orders in WP, ®
! © No. 1790706, it appears that the third party appointees in Group C
posts have been aiic

Sls

A
wed 1o continue untif fitrther orders by the Hon ble |
Court or till disposai ufthis QA In view of this let the same status qio
continue 1l the writ petition pending before the Hon'ble High Court or
il the disposal of this OA whichever is earlier. This order shall hold
|

good in respect of ather appointees who have filed writ petitions before
} Hon ble High Court

With the above observation and direction, both the M.As are disposed

| of”

(&) 08-06-2006: M.A. No. 341106 in OA No. 675/05 filed, praying Jor

tagging of the aforesaid two O.As as alse ancther O4 9706 filed by
% them.

Jiled Misc. Application No. 397/06 wherein they have stated that in M
pursuance of the adwitizencits for the post of Helper they were g 1|
~ selected and appointed in end 2005 but their appointments were
: cancelfed by jourth weel of January, 2000 and this canceflation being
as a resuit of certatn orders (interine order dated (2-12-2003) passed
in QA No. 675/05, they have praved for heive impleaded as
b intervenors.
|

| ” | ) A - . )

‘i (h) 14-07-2000: Two individuals, Kalu Mallik and Suseate Pradhan
i

‘a

f =L

| (i) 14-07-2006: MA No. 396 of 2006 has becn filed by the wforesaid !
| intervenors, stating that continuance of stay order dated 02-12-2005 in
‘k  MA No. 77005 in the already disposed OA No. 675/05 unduly | '
| affects their carcer and accordingly prayer was made Jor revocation of ‘

| the stay order dated 02~ §2-2008.

NUETEE. P Ay« §%
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() 26-07-2000: M No. 438/06 has been filed on behalf of the official

respondents praying Jor modification of the status quo order passéd in
Mo Mo, 773405 and $25/05 (vide (f) abave) as the applicants wio were
to file representations did not file such representations and that the
claim of the epplicants were restricted only in respect of Group D

A

£ TR

(i) 26-06-20070 Order of the Vice Chairman on the pending MAs and

the C P passed to the following extent -

«J2 As the order dated 19-08-2008 being violative of the principles of
natural justice is bad, the orders doted 2-42-2C05 and [15-12-2005
passvid by the learned Single Member Beuch in MA Nos 772 and
42572008 as « sequel thercto are not sustainable and liable to be
vacared and we so onder

15 In the result, we recallfreview and set aside the order dated 19-06-
2005 passed in 04 Nos 675/2005 and 703 to 725/2005 and direct the
OAs Lo be posted on 18-07-2007 for admission.

14 M Nos 307, 208 and 438 of 2006 are allowed and the intervenors

i

are directed 1o be impleaded as party Respondents to the OA No. 675

and 70372005 and are allowed to enter appearance in the said O.As by

18-07-20657. 7

In view of the recalling and setting aside of orders dated 19-08-2005,
15-12-2008, the Honble Vice Chairman had dropped the contempt
proceedings and CP No. & of 2006 was dismi ssed, vide order dated 28-

(6-2007.

(k) Respectfilly differing from the order passed by the Hon'ble Vice
Chairman, the Administrative Member has passed inter alia the
following orders the foltowing order:-

“47. In compliance of the direction of this Tribunal dated 19-08-2005,
the Respondents have already prepared and sent the revised scheme fo
the Ministry of [ & B for approval. Therefore, in absence of aity praver
of the Respondents or in absence of any petition seeking review,
recalling the main order dated 19-08-2005 and restoring the OA Jor
consideration cannot be said to he logical.

51, In the light of the discussion made above, in my opinion that the
interveners have ne locus standi to maintain the MAs in this disposed
of matter and both the M.As stand dismissed. ‘

52. Similarly, 1 find no reason to entertain MA No. 438 of 2006 seeking
modification of ar order which is no more in existence! Accordingly,
this b Noo 28 of 2000 ,rm;/;: 1o be dizonssed. At the same time, 1
would like to observe that \ien according to the Department, the

iutter of regulerization of the Applicents egatnst the vacancles of

Felper is under active consideration of the Ministry of I & B and the

W
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Assistant Bngincer, DDMC Dienaknal has been called upon to g
explain for the acts of omissions and cominssions, it {5 astonishing as
to how the  Adninistrative  Officer of Doondarshan  Kendra,
Bhubaneswar by jiling MA has sought for modification of the stay
order which is no move 1w existence. [ fn,.»;-w the DG Doordarshan New
Dethi woidd certainly look into the above aspect of the matter. -

- ST In view of the discussion made in Md Nos 297, 198 and 438/2000, 1
do not see any reason to drop the CP No. & of 2000 especially when v
serious allegation of taking bribe in the matter of selection and the W
show  cause notice for s wv’;u’inar;’ proceedings issued by the ‘i%\
respondents. Hence, the CF 1o be posted before the next available ) !
Division Bench for taking a decision. ” ;

(1) 28-06-2007: Comsequent lo ihe above stated difference of opinion, §
as per the provisions made iv Sec 26 of the AT, Act, 1985, the matter : S
was referred to the Hon'ble Chaimian for taking a decision on the '
Jollowing pointe:-
1. As o whether in l'“‘\f"l."“ o 4'~" it Hivd FUTEV R s uny locus
stapdi to file MA fov interventior.
it Asto whether M fited by i (f:;]vmm'c"u!"' sScking madrjkatt‘ou af an # :
order passed in MA filed by Applicant is disposed of, 9
ii. /s to whether mc"‘f‘ with the disposal of the main matter, CP oS
violatior of the interim onder passed therein filed by the applicant ke
needs 1o be disposed of as it is '
| &
200t wax in the above bekdrop that the case has been fisted for Q
resolving the difftrence u% M son.
2 Comnsel for the applicant argued thai a tind party has no locus
standi to intervene in a disposed of maiter. He has also steted at the
same lime Lhat when thene are vertain violations of the orders,
notwithstanding the Jocl that the QA would have beey disposed of, for -
are maintainable.

violating the interifi order, conte mpi procecdings
Thus, one part of the Order of the Howbie Viee Chairman (as to locus
standil and one part of the order of the Hon'hle Administrative /
Memboer (i m'lm)';vl; wocevdings 1o continue) have heer emphasized by
the counsel for the applicant. The counsel firther argue: d that there {5
o ;m)w'm) 7 in the Act or the Rules five s maoti review of l.r'n. arder
passed and Lo Tave 1 sel dstde, much fose _9:\‘;::,&;‘. an opportunity to the i
) ATRAZOKS omd '

}JI’J',",/:'-I"S CONCEIAL, Flvrey D order AR

NMiA No. 7273008 gannot e sed aside

3
/

N ‘ H 3y I f
/ 4. Counsel for the infersiwoes hus (Ht'.u J A ! flor uluh).u)lt’ 4.”
I3 7

W - ' opdRa
the  OW couhd Bee esitertaiied and an ol gl bad foen pd W, )

wittch vt s aerepnenfal fo lr"« pferest Of gy tdeed gasety tine thind )'N:r‘{_'y’

i}
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5. Counsed for the official respondents submitted that entertaining the . ;
carlior MA fiod on bohalrof the applicants apter the disposal of the OA !
itself wars ot (o accondance with any law. As such, it was essential for ” '
the respondents to move the application for modification of the orders !
passed on the seid Mise. Applications filed after the disposal ofthe OA. . }
In this regard. he has relied upon the dectston of the Hon ble Supreme b
Court in the case of State of U v. Brahm Datt Sharma, (1 987) 2 §
SCC 179, in which the Apex Court has held as under:- ‘

10. The High Courts order is not sustainable for yet another
reason. Respondents writ petition chaflenging the order of
dismissal had been finally disposed of on August 10, 1984,
thereafter nothing remained pending before the High Court.
No miscellancous application could be filed in the writ petition
to revive proceedings in respect of subsequent events after
two years. If the respondent was aggrieved by the notice
dated January 29 , 1986 he coufd have filed a separate
petition under Article 226 of the Constitution challenging the
validity of the notice as it provided as separate cause of
action to him. The respondent was not entitied to assail
validity of the notice before the High Court by means of a
‘ miscellaneous application in the writ petition which had
’ g already been decided. The High Court had no jurisdiction to
entertain the application as no proceedings were pending
pefore it. The High Court committed error in entertaining the
: respondent’s application which was founded on a separate
' cause of action. When proceedings stand terminated by final
disposal of writ petition it is not open to the court to reopen

// 7 . the proceedings by means of a miscelflaneous application in : 1
oy respect of a matter which provided a fresh cause of action. If ; i
Hde this principle is not followed there would be confusion and

chaos and the finality of proceedings would cease to have

1t

oo any meaning.
vy v
{ 4
g 6. Vide order dated 20-09-2006 in the dbove OA, the following order
it had been passed.:- j §

To sum up, 1 am in endorsement with the views expressed by the
Hon'ble Vice Chairman in so far as the maintairabiiity of MAs are
concerned with a slight modification that instead of QA being posted
for hearing, it shall be such MAs that may be posted for hearing. As
repards contempt matter, I am in eéndorsement with the Hon'ble
Administrative Member and accordingly let MA. Nos 397720006,
306/2006, 438/2006 and CP No. 8/0¢ be posted for hearing on 2
September, 2007. '

7. Heard the counsel for the parties. Rrief facts leading ta the fling of
various MAs and CP may now be reflected. : o i
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MA No. 397/2006

& This MA has he # Jiled by two individual s AS THECIYEROrs in the MA,
No. 172/058 By an order doted D2-12-2008 in the said M.A No.
77212005, the Tritwnal b Stayed the recryitment Process of two posts
of Helpers, on the ground that earfier 4

675/05 the Tribunai had given ce
regutarization of the seryice
complying with the
direct ;

s per the order in QA No.
rait directions relating to the
S of the applicants therein, and instead of
said order, the respondents hod resorted 1o make
ecruitment, which would act delrimenially 1o the interest of the
applicants in the said ¢ A4 Az the two irivrvenors have already been
appointed, afler the 1z of the above orier diated 2-12-2008, official
respondents had chosen 1o cancei the selection order of these two
helpers. it is thus, that the intervenors head 1o file this MA. However,
by an arder of the Hon ble High Court, Cuttack; the intervenors could
Successfully stall the cancellation ordeyr oS their appointment.
MA 308/06

9. Through this MA, the atoresuid intervenors b
operation of order duted 3- 221108

Vel raed o sy of
! o v

MA 438/06:

20 This M4 has oo Aled by the o

Wiewad respondents, Secking
modification of the order dated 2-12-2005 wherehy sefection Process
was directed to be staved.

CP No. &6
A4 This has heen Jled by the
alleged non compliance of the
respondents were directed Lo considor the grivvances of the applivants
pertaining to regutarization of their services s aga
avatlable in diflerent ity PTs in the Stite o1 Oy
the vacancics

%
GEpCants s O Noo a75/05 on ihe
&rder dated [O-5-20058, whe ‘why the

st the vacancies
SNAs also agarnst
of Khalasi available in phe DDE at Bhubaneswar
according to their position i the senionty list prepared hy the
department, within 120 days

2. 1n 50 far as the action taken 1 comply with the CP 5 spondents
have stated thar they have boon making earnest atlempt in
regularization of the anelive

geltine the
Feants in qeeordance with the Rules and since
all these could not he

accommedated in the same affice wiere they
were engaged, the case has been reterred to the DOPT for their
concurrence to have these accormmodated i offier retated office
coming under the seme Department of nformetion and R dcasting,

Ta.h'né Judicial note of the same, the UP g dised und notices
discharged. Respomdents shail earnestly make attempt 1o ensure that
diw  concurrence Wt DOPT wre obtaind and ation for
regularization taken ag ¢ seditiousty as p

¢ 3

Y 3Ty it
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13 In so fir as MA 438006 is concerned, it is seen that Ih'm‘der dd?
12-04-2000, of this Tribunal whife disposing earlier MA No. 772006
stated that status quo be maintained in regard to the third pariy
appointecs in Group ¢ posts. ndeed, the applicant’s counsel fairly,
stated that the a;v;vlrmwt" heve no grievance m res ;wm/rz;n-(vfnmwr'n
madv in Croap C I so far as the renagdning o group D officials
engagecd by the respondents, thelr contindance has to be uf*xrmea’ «'mn,
Y they haw :.»me up in their Direct Recruttment (Ouote and not 'in, the.
guota in which the upplicants cou 1d figure in. Thus, the orders § "}fzi %
‘ passed by this Tribuned in Q4 67505 and attendant Mds, would be S
CONEt Vide ‘/ that there i no tmpedinient in the persons appointed in th
waeke of the notification for direct recruftment to continue in thei rjob
Thus MA 12570618 (!1.\1'0.»1-(1 of ic the above terms.
14. MA No. 397 and ")(;’()o In view of the above, there is no Ilneatf _
th: continnance of the applicants in theiry position as Helpers. As .suu'r ¥
these Iwo MAs are rendered infriuctuous. ke
15. Mo cost.” /
1 IR i ‘ ;
aed 11 , N N . . 1 Yeq
e SR 3. Counsel for the applicant in the Memo had submitted that
HEE LI ' X .
{ it i " v
RRIR the very ovder ol revocation pussud by the D.D.M.C. Dhenkanal in
| | ! )
(I purstance of an order dated 2 301 ”()()(\ passed by the D G. Of
j iy Doordarshan was under challenge. Since the aforesaid m‘deﬂ were
BYE N passed as a consequence of an interim order passed by thm 'H(m ble
‘z[;‘ c | ‘,;i
7&7 BB Tribunal in OA No. 675]2005 which stood clavified qulmethnﬂy after
J i
Vid ‘ thread bare hearing by one division Bench of this Hon'ble Tribunal, this
; i i . . . v 3 .- . ‘- .
ol il : case may kindly be disposed of in the light of the clarification:issued in
o
'% i the other case relerred to supra. More over, in this case, irrespéctive of
s e I i‘ i . N . 2 'M‘"::__
ol | 3 the order of reversion passed, the applicant has been continuingon the
i i ‘? N . . s . " ¥ i . p
'I ol hasis of the interim protection granted by the Ilon‘bl(: High Court till the
I matter is linally disposed by this Hon'ble Tribunal. Hence ﬂm matter
Il R,
1
i & being covered may kindly 3(4‘ taken up and considered for dispo
it
il 3
i any @y of this week.
i
i ;
4. Counsel for the partics agree that the case is analogous to the
, :
above especially the observations/findings as held in paras 13 and 14
' )

aquarely apply. As such, all the O.Az are allowed. Orders passed by the
respondents revoking the appointment of the applicants impugned in the

v . ; ‘ : .
respective judgients are hereby quashed and set aside. The applicants
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ve entitled 1o continue in scrvice with all the service and finaneral

.
i

© Thendlits weed. the dale Lhey have joined their respective posts,

, | ~ | |
No cost. ‘ /\l j B = - fonslly 8o GM

/ﬂ/ ;‘F ‘ ::(j/; T P~ o

5)/" C P '\AbhaP?Ha I W
Megrn bex (P Mot (T)1




